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Ti^iTlCE CHETTUR SANKARAN NAIR(3), CHAIRMAN
"oN-stE SHRI R.K.0H003A, nEnBER(A)
.eu Delhi, this i7th hay of September, ■ 1996

^3% s"h?f faia S""' .
J/c Uillaga 4 P.O.Nizamput
P.SeSultanpur Applicant
DELHI.

(By Shrl Vogeah SharfflS,' ftdvocate)
r:
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1  n,C.T. of Oelhi through.  the'Chief Secretary
Old Secretariat
DELHI. , .

2  The"; Commissioner °f*: Ddlhi. Police Head Quarters
I.PsEstatQ,

, NEU .DELHr.v

3  The^Additlonal Commissioner of Police
fi-i Delhi Police Head Quarters

'  l-.P.Estate
NEU DELHI,

.  The- .Additional Deputy Commissioner of, Pdlice
Police Control Room

•  1. p.Estate
, NEIJ DELHI.

: (By Shri Dog Singh, Adv/ocate)
This aoolieation hauing been heard

17 9 1996. the Tribunal on theeSmeSa^ delivered the rollouing:

order

Chettur Sankaran NairlD). Chairman

Applicant, a Police Constable dismissed on
charge of misoonduot complains of undue delay in the
disposal Of ti^e'' appeal. Shri Dog Singh appearing

' ̂ for respondents fairly conceded that delay cannot be
justified in such situations. contd....2/-
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2^ Taking into consideration the V^jfimissions

made by both sides, ue direct third respondent-to
consider ^9 . appeal, — a speaking order
thereon uithin six weeks from today and communicate

the same to applicant.

3^ Application is disposed of as aforesaid.

No costs.

Dated, the I7th September, 1996.
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(QHETTUR SANKARAN NAIR(3))
chairman
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